235 St. Under Dir. 115
|Shri C. Subramaniam/|
made it clear in the House that the
application for regularigation of capa-
city *“made by Messers Brilannia
Biscuit Company had been rejected
and that Government was examining
the action to be taken in respect of
the violation of the Industries (Duve-

lopineny & Regulation) Act.

In the circumstances, [ would
respectfully submit to the House that
there was no attempt to suppress any
information available to the Ministry
or, in any manner to mislead the
House, ‘

SHRI JYOTIRMOY BOSU: Sir, he
has again misled the House. Firstly.
‘he representation was received in
1970 -and not in 1972. I have with me
the licence, and I will lay it @1 the
Table of the House, which says that
the licence is for a total of 200 tonues
per annum, Here again, the hon.
Miiister has misled the House *?

MR. SPEAKER: I am not allow-
ing. . Please sit down. This will not
go on record. Yoy ace not permitted
to make such observations. I have not
permitted you to speak. This will
not form part of the record. Pleasr
sit down.
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MR. SPEAKER: 1 gave a chance to
both of them to speak.
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MR. SPEAKER: 1 have no objec-

tion, but the procedure cannot be
changed so easily.

13.05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER: 1 have to inform
the House that I have received Notices
of Motions of No-Coufidence in the
Council of Ministers under rule 198
from:—Shri Jyotirmoy Bosu; Shri

-_'—mNot recorded.
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Dinen Bhattacharyya; Shri Atal Bihary
Vajpayee, Shri Samar Guha, Shri
Indrajit ‘Gupta, Shri C. K. Chandra-
Ppan, Shri Bhogendra Jha, Shri Ranen
Sen, Shri 8. M. Banerjee, Shri Samar
Mukerjee. Shri Shyamnandan Mishra
Shri Madhu Limaye, Shri Madhu
Dandavate, and Shri H. N. Mukerjee.

The first notice is by Shri Jyotirmoy
Bosu. The Motiota as slightly edited
reads as follows:

“This House expresses its want ol
confidence in the Council of Minister.”

The reasons given are:—

“Failure to arrive at a negotialed
settlemend with Railway emplovees
and the bad treatment meted out
to them.”

SHRI JYOTIRMOY BOSU (Diu-
mond Harbour): Sir, 1 beg leave of
the House to move my motion of No-
confidence.

MR. SPEAKER: May 1 request
those Members who are in favour of
leave heing granted. to rise ip their
places?

There are more than fifty. So, leave
is granted. May 1 ask the Govern-
ment as to when this motion might be
taken up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The discussion op this
motion should be finished today —
whatever be the time. We are in
vour hands.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 8ir, the meeting of the
Business Advisory Committee should
be called immediately.
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SHRI S. M. BANERJEE (Kanpury:
Sir, the Business Advisory Committee
has not met. As thig is wa important
matter it should not be disposed of
today. We require at least 15 hours
for the discussion. $o, my suggestion
is that let us finish within two hours
the Constitution (Thirty-fourth)
Amendment Bill and then, . ..

MR. SPEAKER: Now, Mr. Limaye
may move his motion.

1310 hrs,

MOTION RE EXTENSION OF THE
SESSION OF LOK SABHA

st wq fwd o (arwt) - owew
wﬁm.#ﬁmqmgfr:

“That this Hopuse resolves that
the current sesslon of Lok Sabha be
extended by a week.”,
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